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New nelhi. this the 29t.h day of April- 1998
f

Hon'ble Shri S.R. Adige, Vice-Cha.i rman (A)
Hon'ble Dr. A, Vedaval'li, Member (J)

Dr. Pri yadarshi,,
H-18/3, Ma 1V i y a Na ga r ,
New Del hi - 1 10017

(By Advoca-tG". Shri Shankar Divote)
,.Applleant

Vesus

Union of India,
t h r o n g h i t s S e c e t ay,
Ministry of Health a.Family welfare
N i r m a n B ti a w a n, New D e 1 h i -1 1

The Med i ca 1 Si.i pe r i. n ten deri t.
S a f d a r j a n g H o s p i t a 1,
New Del hi-•1 1 00 1 6

(  Shri G.L. Madan, Depttl.
r G p r e s e n t. a t i v s o n b e half o f
respondents)

,Respondents

ORDER (Oral)

Bv Hon'ble Shri S.R. Adige, Vice-Chairman (A)

A p p 1 i c a n t. s e e k s a d 1 r e c t i o n t o t. h e

r e s p o n d e n t s t o a c c e p t. h i s ' r e ,s i. g n a 11 o n s t.i b m i 11. e d o n

30. 1 1.96 (Annexure-I) and also for not taking any action

on account, of his resignation or not. joining the

r e s pj o n d e n t s,

counsel for

depa r tmen ta1

respondents.

We have heard ' Shri Shankar Divote,

the applicant and Shri G.t. Madan,

representative on behalf of the

lu



3. Departmental representative states at the

that -is$^ if the order dated 7. 1 ,98 directing the

respondents to maintain the status-quo, which has been

ext. e n d e d f r o m t i. rn e t. o t :i. m e is v a c a t e d, r & s p o n d a n t s ft a v e

no,objection tof grant the applicant's prayer referred
t

to above.

/

4. Under the c i t" c t,i m s t. a n c e s t h e i n t e r i m o r d e r

dated 7. 1 .98 is vacated and the O.A. is allowed interms

of what, has been stated above, by the departmental

representative. No costs^.

i\ . /K\j
(Dr., A. Vedavalli) (S. R. N6\q^.)

Member (,T) Vice-Chairman (A)

CO .


